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To,

The Registrar,

The National Green Tribunal,

Principal Bench,

New Delhi

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: Compliance Report in reference to order dated 09.08.2024
passed by Hon’ble National Green Tribunal Principal Bench,
New Delhi in OA No. No. 418/2021 (IA NO 66/2024, IA NO
52/2023) and 447/2021 Tilak Raj Adhana and Ors Vs State of
Uttar Pradesh — reg.

Respected Sir, _

With reference to the above-mentioned subject in compliance of
Hon’ble National Green Tribunal, order dated 09.08.2024 in OA No-
418/2021 (IA NO 66/2024, 1A NO 52/2023) with OA No. 447/2021, in the
matter of Tilak Raj Adhana & ors. Vs state of Uttar Pradesh compliance
report is hereby submitted for kind perusal and necessary action please.
Enclosure: Compliance report.

Yours Sincerely

(Vikas Mishra)
Regional Officer

Copy to:

1. Member Secretary, U.P. Pollution Control Board, Lucknow for
information.

2. Chief Environmental Officer, Circle-1, U.P. Pollution Control Board,
Lucknow for information.

3. Shri Pradeep Misra, Advocate, Hon’ble Supreme Court/NGT, New Delhi
for perusal and necessary action please.

4. Law Officer-1, U.P. Pollution Control Board, Lucknow for information.

Regional Officer

& PTATETY : JATSOTAOTHO—2, WICR—16, TGERI, MIATAG—201012 BIF—0120—4160108
qEed : TC-12V, fqft @vs, Thift TR, @@ 226010
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

OA No OA No. 418/2021
(A NO 66/2024, IA NO 52/2023)
With
OA No No-447/2021
Tilak Raj Adhana and Ors APPLICANT
Versus
State of Uttar Pradesh RESPONDENTS

Compliance Report in reference to order dated 09.08.2024 passed by Hon’ble
National Green Tribunal Principal Bench, New Delhi in OA No. No. 418/2021
(IA NO 66/2024, IA NO 52/2023) and 447/2021 Tilak Raj Adhana and Ors Vs
State of Uttar Pradesh.

It is most respectfully showeth:

1) That, the Hon’ble National Green Tribunal (here in after referred to as NGT)
vide its order dated 09.08.2024 in the above said matter has made the
following observations with the issues on five aspects:

a. Running of Tubelwells without permission;

b. Non handling and disposal of fly ash in accordance with guidelines laid
down by Ministry of Environment, Forest and Climate Change, Government
of India;

c. Rain water harvesting system whether made by the said industry or not and
if yes, whether the same is in functional condition;

d. The action taken by industry for maintenance of village ponds which it has
adopted.

e. Necessary plantation as per the requirement of condition of EC and consent.

2) That, in compliance to aforesaid direction, UPPCB issued letter to project
proponent on 18.07.2024 for providing informations regarding on issues a and

c. The copy of said letter is attached herewith as Annexure-1.



3) That, in response to above reply was received from project proponent in this
office vide e mail dated 07.08.2024 copy of reply is attached herewith as
Annexure-2.

4) That, in furtherance in compliance to Hon’ble National Green Tribunal, New
Delhi order dated 17.05.2024, project proponent has filed additional reply
showing compliance and Uttar Pradesh Pollution Control Board was directed
vide order dated 09.08.2024 to verify the same and submit its report within
two weeks.

5) Nodal Officer, District Ground Water Management Council, Ghaziabad has
apprised vide letter dated 24.08.2024 regarding the status of running of tube
wells, rain water harvesting system, action taken by industry for maintenance
of village ponds which industry has adopted. Copy of said letter is attached
herewith as Annexure-3

6) That, in compliance to aforesaid directions issued vide dated 09.08.2024
inspection of site in question was made by official from Regional Office,
Uttar Pradesh Pollution Control Board, Ghaziabad along with official of Uttar
Pradesh Ground Water Department, Ghaziabad on 22.08.2024 to ascertain the
facts. The issue wise status is given here:-

a) Running of Tubelwells without permission;-
That, the project proponent i.e. M/s Modi sugar mills and M/s Modi
distillery is having 02 Nos of borewells each for the abstraction of ground
water for which obtained NOC from Uttar Pradesh Ground Water
department, Ghaziabad valid up to 03.01.2025 & 27.04.2025 respectively.
Apart from these above mentioned 04 Borewells, 02 other Borewells were
found non functional and sealed. Therefore, no tubewells running without

permission were found. Photographs taken are given below:-
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b) Non handling and disposal of fly ash in accordance with guldelmes laid

down by Ministry of Environment, Forest and Climate Change,
Government of India:-

That, as per record provided by the unit estimated quantity of generation of
fly ash during the cane crushing season 2023-24 was 13583.3 Metric Ton
approximately. It was reported by the unit representative that during cane
crushing season some part of fly ash had been provided to the farmers as
manure but no records were given in this regard. The remaining fly ash was
collected by local contactor through trolley for land filling in low-lying area
measuring 1.0 acre bearing khasra no. 615 for which project proponent has
taken on lease from Shri Mohit sharma S/o Shri Om sharma and others
resident of village Sikri Kalan, Modinagar, Ghaziabad (The copy of lease
agreement is attached herewith as Annexure-4). Further no
fencing/boundary wall and levlling of fly ash was found observed. Fly ash
was found dumped at various places at the said site. The unit is not
maintaining record for dumping of fly ash. Photographs taken are given

below:-
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¢) Rain water harvesting system whether made by the said industry or not

and if yes, whether the same is in functional condition:-

That, 02 rain water harvesting chambers were found constructed near the
bottling unit and the excise office respectively in the premises of distillery
unit which were functional and directions for regular cleaning of chambers
pre-monsoon and post-monsoon were given to the project proponent. During
inspection piezometer was found installed for monitoring of ground water
level. Apart from the above 02 rain water harvesting chambers, the project

proponent has given contract to two contractors for further expansion of rain
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water harvesting system in the premises which are likely to be completed by
09.09.2024, for which the work in already under process and gutter system

for rain water collection has been constructed along the roofs of some of the
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d) The action taken by industry for maintenance of village ponds which it
has adopted:-
That, the Project Proponent, in their Compliance report has mentioned that
they have adopted and developed ponds in compliance of their acquired
NOC(s),in villages Amipur Badayla, Jalalpur Dhindhar, Machhri, Khindora
& Sherpur in approx. 10-hectare area, the physical verification of which
were done. On inspection, it was found that all the five ponds are being
maintained by Modi Sugar Mills which included works like- Weeding and
cleaning of pond banks and bottom, making of bank/periphery, fencing
around the pond by RCC poles and wires, Painting of display board and
pillars & Plantation around the ponds, which were under progress. The
project proponent was also directed to reclean the pond banks as required at

frequent intervals. The photographs of ponds taken are given below:-
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T POND ADOFTED AND MAINTAINGD 1y

’ ; ; -
MODI SUGAR MILLS
{Prop. Modi Industries brrvted)
MODINAGAR, GHAZIABAD
UTTAR PRADESH
VILLAGE - KINDTIOODA, MLURATDINAGCAR
Renavated By
GREFUN ADSMIRT CONSULTANCY & ENGINIFR®

e) Necessary plantation as per the requirement of condition of EC and

consent:-

That, project proponent has developed green belt inside as well as outside of
the industrial premises. As per information provided by the project
proponent total land area of M/s Modi Sugar Mills and M/s Modi Distillery
is 8.0155 acres. The unit is having a total green belt area of approximately
3.1530 acres, which is approximately 39.33% of total factory area. It is also
pertinent to mentioned here that the plantation work at various places is
spread. Further during in the current monsoon season approx 6000 saplings
have been planted. The details of green belt area are attached herewith as

Annexure-5. The photographs taken is given below:-
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Therefore the above compliance report is submitted before this tribunal for
kind consideration and further necessary action as the tribunal may deam fit and

proper.

&

Y
(Kunwar Santoshf('umar)
A.EE.
UPPCB, Ghaziabad.

(o
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UMESH MODI

e GROUP

MODI SUGAR MILLS

(A Unit of Modi Industries Limited

Date 07.08.2024

To

Regional Officer,

U.P. Pollution Control Board,
Sector-16, Vasundhara,
Ghaziabad.

Sub:-

Compliance of Order Dated 17/05/2024 passed in OA No. 418/2021 &
447/2021 by the Hon'ble National Green Tribunal, New Delhi.

Respected 'Sir,

With

reference to your letter No0.827/NGT-134/2024 date 18/07/2024 addressed

to Modi Sugar Mills & Modi Distillery in respect of Compliance of Order Dated
17/05/2024 passed in OA No. 418/2021 & 447/2021 by the Hon'ble National Green
Tribunal, New Delhi, we have to submit as under:-

1.

&

As regard the Point No. # 1 for disposal / utilization of Fly Ash as per
guidelines laid down by Ministry of Environment, Forest & Climate Change,
Govt. of India in their notification dated 31.12.2021, it is categorically
applicable on the Coal and Lignite based Thermal Power Plant which
generates the Fly Ash by burning the Coal / Lignite.

Guidelines on the Fly Ash generated in Sugar Industry by burning of Baggase
as a fuel of Boiler in Sugar Industry are silent and nothing is mentioned in
notification for the use of Fly Ash generated by burning of Sugar Cane
baggase in Sugar Industry. However we are committed to- Comply all the
directions issued by the concerned Ministry in this regard. A copy of this
notification is also enclosed herewith for your kind perusal as Annexure No.
#1.

L VR

7/

Modinagar-201 204 Distt -Ghaziabad, (U.RP), INDIA

Teiephone * 01232 - 242321, 7902108560, 7902108570 E-mail : ceoffice@modisugar.com

Cl

N-U15429UP1932PLC000469 PAN : AAACM2063Q GSTIN - 09AAACM2063Q421
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Fly Ash Generation

As regards the generation of Fly Ash during the Cane Crushing Season 2023-
24, month wise details are as under:-

S.No. Month Quantity (In MT)

1 Nov’'2023 1974.83
2 Dec’2023 2163.98
3 Jan’2024 2248.68
4 Feb’2024 2064.52
5 March’2024 2663.72
6 April’2024 (Till 02-May’2024) 2467.57

Total 13583.3

Utilization of Fly Ash

We are utilizing the Fly Ash in the Following manner:-

A.)Filling of Low Land Area.

B.) Fly Ash is used as manure in the Agriculture of the Cane Growers which is
transported by us free of cost to their Agriculture field on the request of
the Cane Growers.

C.) For the purpose of shifting the remaining Fly Ash, we have already entered
into a Lease Agreement of 5 Bigha of Land with the Land Lord for dumping
the remaining Fly Ash on the said land. From where the cane growers take
the Fly Ash from this dumping area free of cost. A copy of the Lease
Agreement with the Landlord is also attached herewith as Annexure No. # 2
for your kind perusal. Photographs of the Fly Ash Dumping Area have

# . already been submitted to you through Whatsapp.

A‘é ! Page ....3....

Modinagar-201 204 Distt.-Ghaziabad, (U.P.), INDIA
Telephone : 01232 - 242321, 7902108560.7902108570 E-mail : ceoffice@modisugar.com
~ CIN-U15429UP1932PLC000469 PAN : AAACM2063Q GSTIN : 09AAACM2063Q4Z%
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2. Asregard the Point No. # 2 in connection with Plantation, the details are as
under:-
A.) Area of Sugar Unit 4.4012 Acre
B.) Area of Distillery Unit - 3.6143 Acre
C.) Total Area 8.0155 Acre
D.) Area of Green belt already developed & 3.1530 Acre

Plantation performed this year.
E.) Area for Proposed Plantation 0.2880 Acre
F.) This year we have planted 6000 plants in the premises of Modi
Industries Limited and outside nearby area.
70 Photographs related to Green Belt already developed and New
Plantation done this year have already been submitted to your good-self on
whatsapp.
We hope your good-self find the above-mentioned information in the order
and satisfied with the compliance done by us.
Thanking You
Yours Faithfully
For Modi Sugar Mills
4
\;i’\‘ .') -
N Y
M.C.Tyagi
Personnel Manager
2
T Modinagar 201 204 Disti Ghaziabad, (UP). INDIA
Telephone : 01232 - 242321, 7902108560,7902108570 E-mail : ceoffice@mo

~ANA AL . A SSRANDLLN SO AACKANOLALNA T A
CIN-U15429UP1932PLC00046S PAN | AAACM2063Q GSTII SAAACMZ2063Q42
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIF]CATION
New Delhi, the 31st December, 2021

S.0. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forests vide S.0.763 (E), dated the 14™ September, 1999, as amended from time to time, the Central
Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the

utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of
three hundred kilometres from the coal or lignite based thermal power plants;

¥ . And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle
(PPP) thereby ensuring 100 per cent utilisation of fly ashiby the coal or lignite based thermal power plants and for the

sustainability of the fly ash management system, the Central Government reviewed the existing notification; and
whereas environmental compensation needs to be introdizced based on the polluter pays principle;
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To,
The Regional Officer,
U.P. Pollution Control Board,

Ghaziabad.

Letter no. 2)/G.W.D/ACT/2024-25 Dated: 2.4] 3|24

SiIBJECT- Regarding physical verification of compliance report filed by Modi Sugar Mills in reference to
the order dated 17.05.2024 passed by The Hon’ble N.G.T. (OA No. 418 of 2021 with OA No. 447 of

2021).

Respected Sir,
This is to bring to your notice the report of physical verification done jointly by me and Santosh
Verma, Assistant Engineer, UPPCB, Ghaziabad on 22.08.2024 in accordance to the order by The Hon’ble
N.G.T. on its previous date of hearing i.e. 09.08.2024 stating that-
1. The project proponent (MODI SUGAR MILLS), in furtherance has submitted additional reply
showing compliance which needs to be verified. )
2. Let U.P. Pollution Control Board verify the same and submit the report within two weeks.
Therefore, in accordance with the above context, following are the points concerning District
Ground Water Management Council on which the project proponent has filed an additional reply Hon’ble
Tribunal vide its order dated 17.05.2024 directed the project proponent to file the better reply-
- a) Running of Tube wells without permission.
In this context, physical verification of all the borewells present in the premises of the project proponent
was done on 22.08.2024, where it was found that- Only 02 borewells mentioned as Borewell-1 &
Borewell-2 by the project proponent in their compliance report, were found functional and running in the
premises of Modi Sugar Mills, for which the project proponent has already acquired renewed NOC(s) from
the U.P. Ground Water Department with NOC No. REG013999 & REG034026 respectively, both of which
are valid till 03/01/2025. Apart from these above mentioned 02 Borewells, 02 other Borewells were found
non functional and sealed. Therefore, no tubewells running without permission were found. (Photographs
attached for reference).
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b) Rain water harvesting system whether made by the said industry or not and if ves. whether the
same is in functional condition-

In this context, physical verification was done on 22.08.2024 and 02 rain water harvesting chambers were found
constructed near the bottling unit and the excise department respectively which were functional and directions
for regular cleaning of chambers pre-monsoon and post-monsoon were given to the project proponent
Representative of the project proponent, Mr. Tyagi present during the on-site verification mentioned that apart
from the above 02 rain water harvesting chambers, the project proponent has given contract to two contractors
for further expansion of rain water harvesting system in the premises which are likely to be completed by
09.09.2024, for which the work in already under process and gutter system for rain water collection has been
constructed along the roofs of some of the buildings (Photographs attached for reference).
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¢) The action taken by the Industry for Maintenance of village ponds which it has adopted-

In this context, the Project Proponent, in their Compliance _rep(?rt has mentioned that they have adopted and
developed ponds in compliance of their acquired NOC(s), in Vl"agfrs Amil?ur B_adayla, Jalalpur Dhindhar,
Machhri, Khindora & Sherpur in approx. 10-hectare area, the physxca.l venﬁ“catmn of which were done on
22.08.2024. On inspection, it was found that all the five ponds are being ma_mtained by Modi Sugar Mills w
included works like- Weeding and cleaning of pond baqks and bottom, ma.kmg of bank/peri
around the pond by RCC poles and wires, Painting of display eb‘oard and pillars & P}
which were under progress. The project proponent was also directed to reclean the
frequent intervals (Photographs attached for reference).
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POND 1- VILLAGE MACCHRI

Modlnagar, Uttar Pradesh, India
a Railway Rd, Ukhiarsl, ModInagar, Bisokhar, Uttar Pradesh 201206, Ind;a

, Lat 28.826827¢
L -4 Long 77.667685*
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POND 2- VILLAGE KHINDORA

23



1292

Modlnagar. Uttar Pradesh india -
ar, Bisokhar, Uttar Pudesh 201206,
Lat 28 826827'
Long 77 567685% "
¥ 22/08124 07:25 PM GMT +05 30

POND 3- VILLAGE JALALPUR DHINDHAR

POND 4- VILLAGE A
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POND 5- VILLAGE SHERPUR

Therefore, it can be concluded that all the above ponds are being developed and maintained by Modi Sugar
Mills by their contractor the “GREEN ADMIRE CONSULTANCY & ENGINEERING.”

/A
Nodal Officer,
District Ground Water Management Council,
Ghaziabad.
Letterno. /G.W.DJACT/2024-25/The date thercof/
Copy to & forwarded for necessar action & information-
1. ‘The Respected District Magistrate/Chairperson, District GW Management Council.
2. The Respected CDhO/Member Secretary, District GW Management Council,
e

~

. Nodal Ofticer,
District Ground Water Management Council,

Ghaziabad.

35



UPsZERRYHTIEON

L -Jang0Re: 1202P8
' asw:wmc {sv:z umwm &t@wmmﬂ! ppon

R LT I PN

m 5 xgmmmm mwawmbm of
.wwmm :

EX R

. MODIINDUSTRIES LIAITED UNIT MO SUGAR MiLL
tom "%"s ©AIHIT SHARMA AND OTHERS ‘
Satng Dhng Past iy . »wm INDUSTRIES LIMITED UNIT 1001 SUGAR 11 L

Sl Dy AmossitiRg)

& fm ﬁtﬂ‘?ﬂf% l‘!&y‘}

¥ e P, AT o v v o e
| ‘awoaaoooama %ﬁ ﬁ’ﬁ: W mf uy

7@*991385684923' N AT ¥t
~72 564 5,5@2 m mii:’f ;:1\5:3'

26



W 3 ; ‘m} ’is?*ﬂ“‘i miﬁ
) arey el

& frere B 2

2= % %y oY et wnerr @ R wnda onitr a4y v ad oY awfy o | ‘5“?"
@W ’W ﬁ?ﬂz S e wept gy sy gusgitor fafhisg fe iy
¥ KT g afoer wio 40000 /- (relley sam) sl ad e 2

ﬁﬁ_%‘zw @y e <0 g vita Qar e b s &

e vt v oy s Rrar i L

iy & e Ry onif went sy oy
oY fadry usy W uldr o Wy 1
% i':m'r Qm g fvdhr ur w% diﬁ“l P

W ot oy amfy ﬁirr
TR "nﬂ“r o Y o WY el ol
T ST Yy uar wiyy BUEi &1??:*"" ufeyer
v ) oy @ fau ey o 6 ‘fim‘wr W
VA AT ) et w1y sy e

T8 Ry e g o T VR @ Prrariey A iz
feedh . ﬁ"-ﬁ Tmf o ?mf v AR TR BUsie:

WE}’;““_ "“{ et i ey 5 ferg *eam: B g gy
o TR Wﬁ W; U o @y Xy

A LA

vil.‘ mi"r adr»nwzaza W gk o) Sy o g

G
R My '@

3%



iﬁli m;m 3 W«t‘fw Wﬁ_ﬁ f“m | fordrg ey o1 wifeq wal O

@ﬁé‘r lff‘ri’ ﬁre:n oy f%mﬁ %«ﬁ W?ﬁf tﬁ’r‘
Yarr gy 'Y

SRR b b i & g
?:a‘c 'f-’"tm‘i m* TR ﬁn‘r m‘m

o pemmy

38



1297 vaeywe g 72

=g

.

¥,

"
._J
>

M0 WIDTH X LENGTH (so.uitom

342 X 1.0

-

24.85 X +.0

< 80.3 X 4.0 -

57 X 8 |
g | 179 X 3 ( MODI SOAP ) T

I 105 X 6 ( MODt SOAP ) | &

b
o
o
-
*
w

. b
|
E 185 X 2 1‘
- e F
e FTR Y 7 | 480
24 X 2 jod |
P \
; ‘ —
| - 522.0 oM
?EF OMPLE

500

7 COMPLETET
TOTAL !

s i

o i 390.5 S OMPLE

811.2 . }
ToTAL| 12017 ComPLE
A 120.5

SR,
e

l 36.0

TR TTWIKTE =D

A \
-

39



o,

'

OIS HL LI

f"'. " B a0 TRCK
V.. B.7 TR !
1B & 9.0 1 TRUCH
1.8 2 27.9 TRLCS GV
X I3
' o ¥ A9
32 X5
5 X 5.7
I I. * X 4.7
4! 53 X 2.0
$ | 1.9 % 25
; 1 35 X 52.4
| 103 X 6.8
o e | 1.0 X 168
"W | S50 % 389
] 104 X183
| | 99 X 7.4
] 1% 188
| 1 1.6 X 20.5
| | 07 x 72.4
1Al BN A it
[y 28 X 117
f—— | S
i 28 X 11.9
e idiing
|
: zZ.1 X 74
\ 1.5 X 186
— {_—-_4. il il
& g | 20%95
!IL'. t.___.._r e ———
s { | 50X 30.0
R
! L 20.5 X 1.0
N 10 X 58.0 5 B
s 1 1.2 %X 76.2



1299

o1 KT 3 i
A E.T.P. PLAN
© ND A H X LENGTH M
4 57 .30 X 14 i i
g.44 X 0.600¢ V)
4,87 X 1.218 A
B 24.68 X 0.914 A i
~ 16.76 X 0.B096 NIGES TER
c .7 0.80¢ :
- 10.05 X 1.52 ( LAB BACK SIDE .27
6096 X 1.52 { LAB BACK Sk {
s ¥
£ 28.041 X 0.914 ( ACRIATION BACK :
F 48,46 X 1.219 { LAGOON NFEAR 5.072

G 17.37 X 0.914 {: LAGOON NEAR BY

H . 6.70 X 0.457 ( LAB SIDE | 3.0619

TOTAL 224.99

U\



1300

“

O

| — ‘
o -
g
-~

( MADANPURA & KRISHANPL

—
—

A {(TOTAL GREEN AREA I EVLORPED ANI

8 ( GREEN AREA DEVLOPED




